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An Application filed unda r 
section 19 or A. T.Act.1985 
for rsdressalof gri van::e 
regarding Promotion. 

U ndB r f\l le 17 of Practice Rula 
1993, Defects ..-are "3tified 
on notice bG ar-d , Oespi ta 
no ti fi cation, none has appa a re ii 
to racti fy tha ce facts • 
Submitted befbre Hon'bla Court 
for orders. 

Interim relief sought t NIL, 

,-After scrutiny fo !lowing 
defects are pointed out: 

1. Particular of applicant is 
incomplete • 

2. Verification is i nc:omp lets • 

3. Item rt:i. 11and 12 t.:1rongly 
marked,. 

4 .a •A• is time barred UlS 21. 
(De la, 1.1i th a ffi davit N. led.) 

De facts are not removed 

Li st far :Admissio n/Orda rs 
on 1 7 .9 .200 4 • y 

OR(J) 

.... et~ 
. Co\o%- ~ ~~, 

h 
).1r (C> ,& <P 

... -.• 
Hon'ble ~rs. Meera Chhib~er. J.~. 
,tfon 'ble Mr ._s .c, Chau be I A.M. ... 

None for th~ applicant ~ven in 
the revised call. It is seen that 
after filing of the O.A. certain 
defects were pointed out by the 
registry on 07.04.2004 but till date 

counsel for the applicant has not curecf. 
the defectd:~.}~ordinglo/, this O.A. 
has been ~before the court for 
passing •z••• orders. Even~ '\,U"\,D 12. 
advocates has not bothered to appear 

in the court to day, \Jh i ch shows that · 
he is not interested in prosecuting 
th is case. Accordingly, this O. A. is 
dismissed in default and for non 

J.M. 

shukla/- 


